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SHRI SURESH PACHOURI; Sir, 1
introduce the Bill.

THE CONSTITUTION (AMENDMENT)
BILL 1993 (to amend article 348)

SHRI SURESH PACHOURI (MADHYA
PRADESH):" I beg to move Ileave to
introduce a Bill further amend  the
Constitution of India.

The question was put and the mo-lion was
adopted.

SHRI SURESH PACHOURI- Sir, I
introduce the Bill.

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI): Shri Krishan Lal Sharma. Not
present.

THE RESERVATION OF POSTS FOR
WOMEN IN GOVERNMENT SERVICES
BILL, 1993.

st fy ftow Tt (wem siiat)

yerd wadt g f wfgaml &
yifgs ©F & F3Ag AR TR
¥ gAY FWT gurd §g I
FEel ¥ wfgwAt & Ay 9sF &7
qUCAN TA TTE T FITAl sy 9wy
¥ a  fragw w1 grenfa
g B waata 9 wwd

The question was put and the motion was
adopted.

CIEC I E
Ft g &3 §

b

- % faaas

THE WORKING WOMEN (PROVISION
OF BASIC FACILITIES AND
INFRASTRUCTURE) RILL, 1993.

sty S awl (Wew waw)
#§ westg w1 g 5 oawre 4N
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F o WM § P wigAT F8-
aifet & Y senuand s
FIT IEF TREHE faNgi %1 SvEy
FW T frdaw B quealfa v
T ATAIT T TF

The question was put and the mo tion
was adopted:—

sisd@t dtm mmt G Sdaw
T LCATHT 2Tl § )

THE BANNING OF COMMUNAL
POLITIAL PARTIES BILL, 1993—
CONID.

THE VICE-CHAIRMAN (SYED SI-
BTEY RAZI): Shri John F. Fernan-des I am
taking your name with all care. I trunk the
TV people will also take note of it.

SHRI JOHN F FERNANDES (Goa): Sir, I
am resuming my speech on the discussion of
the Bill moved
by my hon. co-league Ahluwalia Ji— the
Banning of Communal PoLtical
Parties Bill, 1993. I have already
detailed many points in support of
this Bill Because I made the speech
on Ist March 1993, I would like to
refer to what I said then. In my
speech I had said how the non-secular States
are going to disintegrate and they have
already disintegrated. My point has been
proved We have seen across the border. See
what has happened there with the so-called
elected Government there It was my
argument that democracy can be sustaind
only with secularism.

Since my last speech there are positive
signs in Parliament, Only yesterday the hon.
Home Minister has said in the Lok Sabha that
the Gov, ernment is going to come "P with a
comprehensive legislation to see that
communalism was totally rejected from our
political life. Last time before concluding my
speech I had mentioned that it was high time
for us to revimrj nur whoe constitutional
system We have to givea second
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tnougnt to our Constitution. Just be
fore 1 wat, asked to tase my seat i.
had mentioned that it was nig'n time
that we had a Constitutent Assembly,
it is nut that the Parliament hag no
power to amend the  Constitution.
This Parliament can sit as a Constit
uent Assembly. It has got that Power
under the same Constitution in
Article 368, part XVIII of the Cons
titution. We have the power to am
end the Constitution. But I had men
tioned that both the chambers are
full of politicians-. We are politicians
and we have our own interests. Any
person who has a larger interest
of the nation at heart  will
be the one who haa no vested interacts in
politics. Therefore, I was suggesting that it
was high-time that we gave a thought to it and
appointed a sacond Constituent Assembly of
eminent personalities of this country

— the intellectuals, the experts ----------------
to see that this element of bringing in
communalism in public life was nipped in the
bud in the Constitution and not by some other
laws like the One we had—the Repres?ntation
of the People Act, 1951. Mr. Vice-Chairman,
Sir, whenever we get elected at the Assembly
level or the Parliamentary level, we come here
and take an oath to uphold the Constitution
But I don't think that we are very serious about
it. After taking oath, we go out and we defy
the same Constitution. So there is no
mandatory provision in the Constitution There
is no penal provision in the Constitution.
Therefore, it will be nertient to say that we
don't rely on the Representation of the People
Act 1951 to see that Act, whoever defies any
electoral law is disqualified for six years. I
don't think it is proper. We pre also hiving the
Anti-Defection Act and the Tenth Schedule. It
was passed in 1985. We have seen under that
Act, there is no penal clause. A nerson who
gets elected can make a lot of money. In fact,
when he is disenfranchised, he can get; rejec-
ted There is no penal provision. Therefore |
would suggest that all
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our laws, specially election laws sh
ould be such that whenever anyone
violates this whenever anyone viola
tes the spirit of the Constitution that
person, that citizen should be debar
red, disenfranchised for life. = That
should be the punishment. I
don't think we should have  one more type
of Act like the Anti De fection Act where
you can come in' the House the next day
Oncea person is disqualified, he will go to the
people and get re-elected. He can make some
money. He can distribute the money. He can
buy votes and come to the House. So it makes
a mockery of the system. It makes a mockery
o the institution So it is high time that we rise
to the occasion, we rise above narrow
parochial ends, narrow political affiliation and
see that we have a comprehensive B'l] right in
the statute, right in the Constitution. I do not
know what the hon. Home Minister has in his
mind. However, he has mentioned yeterday
that he will comeforward with some Bill, we
will have an opportunity to discuss about that
Bill . I feel and my coleagues also feel it will
be outdated and nullified I hope he will not
withdraw it but press for it.

We should have such a law that the candidate
should not only owe allegiance to the
Constitution when he fues his nomination but
he should also give one more affidavit saying
that in no way he or his party or his supporters
will be involved to incite communal sentiments
among the voters. We know that political
parties who are professing commun- alism have
good cadres. Most of their orgainsations have
been banned. There is a possibility of these
cadres going to the voters and inciting them
communally. So I feel anyone it is not only the
candidate any other citizen inciting the voters
communally should be taken to task It should
be made a cognizable offence. Only then I feel
we Wwi be protecting the real spirit of
secularism.

Mr Vice-Chairman, Sir, I do not
know what the hon. Home Minister
has in his mind. But I hope my
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humble suggestions will be taken into
considertaion.

Last time I was saying that there was a
cause for Mr. Ahluwalia to seo that thos Bill
was enforced from the 6th December, 1992
because 6th Dec ember was the darkest day
for our country. We have seen the aftermath of
6th December on 12th March, 1993. 1
think the incident of 12th March, 1993
should put a full stop to the illfeeling
created by the fundamentalist organisation in
our country with a view to divide our people,
with a selfiish motive to grab power and
to grab the chair. I hope they will rise to the
occasion, they will give up their shortsighted
aims to grab power and see that they cooperate
and see that the country  is not divided, the
country is not compartmentalised on
community basis and on race basis. We
should evolve some new statute for a real
secular State so that true democracy, a living
democracv can be ushered in in our* country.
With these few submissions. Mr. Vice-
Chairman I fully support and endorse this
Bill and I hope that this will see the light of
day soon. Thank you.

=5t &szrom wgwTE se
(wEromT) o ITANTERET wStI, WX

Y THoUFo i:r’aquu'r T
T F oTRT S AR A FEAA
qifafrs wdw G z»rr?fr% FaE
N A oqEr gl # ) oww (2)
¥ 3430y oft frar &

"(a) "Communal political party" means
any poltical party which uses religion for
electoral gains and indulges in sectional
appeal to serve its communal interests and
whose activities are against the national
interest;"

g qGF W@ T LS TEW
e faw ¥ fad 2 T (3) %
ST -

"Notwithstanding anything
in the Representation of the

contained
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People Act, 1951 or any other law for the
time being in force all communal political
parties in. the country State Legisature and
Parliament or not are hereby banned and
stand derecognised."”

7g__ &1 wgd wgapl AW & A
IgW fam W #E g ) ¥EEET ATH
e 32T U8 T & &% TIWSD

W 98 FI]q™T &~

"Our country is a developing nation. It is
far behind the developed countries of the
world. In such a hard and competitive era
India can improve her economic condition
only when the secular nature of the polity
is consistently maintained and impetus is
given to the economic growth of the
country."

AT WERT, JE AT
eAtie WY vy Ay F # weer
g A% ¥ AwdT F@TE ) WS
FATIT TAT FE Fat TR P, -
T g I 397 AT T » frw F o
araarfrsar At wrawT gev 2R &
IAFT AT TFAYAL qUTA §Y AT
& | T W getsaeee  Alawi
e 8, 13 3fz § agr o sy
agy =0 21 Ak

A
§ % 73 WX E FF far fagiat u
T fastar 3o ¥ 3 far fraai =
gag § mt 9% 37 frad €
ot awg ¥ Wt FW I T BN
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o Wy AT g gt s
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fagpar a1 R Avd AgTHEW
garaAdt  Aeey gfea ey Sy
gg v & ad wmE R
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T AUT WA ST ATY AR HIHATH
T oo WY o Y gET At
faziz g1 1 &¥F  wreow qw OF
Ay fafeemt as € g9 98 9
@ & 5 FERH, duw ¥ 5k
o wE GIEt I AN sEwE g
ol qEAg N o9y wwE ga & o
grd a@l ¥ TEa ¥ wReE
wfas - ordr §, wifaae W wTEAT
ifl 2, SS9 | ¥ oAEw &Y
ATy qqIT F,  AA Y g7 Wt
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aH ¥ 31§ fgry =4 g, wEeTw
gl gran gread w4t g, fag w1 d
g, WIC TO AT ¥ AN QT
gaer I g F T wvwT A FIA
AZAT § T 937 N fw whT @
CERTIR C I Gl o B S LR b i
Sgin uF feaa fady 3 faad ag
w30 & fr o v { g o ® dar
2ar g, WL 9 FNr sl A §
ey o I3 Far
WX At iy § dEr gar g
4z A Frav ) QAT 3N faar
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FHT W ST AW S g,
WA T T Fa7 § "W @R W
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IET ©F W AW W Hfawidy
wfgar & 93 3T Q¥ | 4%
gy s § AW @A 9w

d% & wraw T 9 Fo e R
goz7T w w7 w7 Ahyay 9% g @
wwy frar, mgared ey, § oY
v g7 wwy £ WX $HT iFay A
Wt g W W qEIT 3@ Flat §
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g AT A FGTE Y & (F AR
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gV, gAY gy Faar F HEe amEar
giw feov ) w2 £ f5 w9 o ow
TR § AEWTT AT T8 fammar 2
¥ @Y qg wwadar w1 g2w ¥} §
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JumwEmR. (st da7  faeX
) FIAT XL 7 FT
AR AT AEEd: W

Tt T AWEIT waw g at §
e § A & it A ot 6w
YR Tl AR & &1 9% H FTC
Y (wmaw)  ofew, & Ay
f;m"ﬁi“ W T ¥ grTe A e

|

THE VICE-CHAIRMAN (SPED-SIBTY
RAZI): i agree with you. Don't interrupt the
speaker, please.
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- [ gt Aigeed WEIRE, WO 1948 TE  MEESR
& qfter fawa gu AT # I gEF
- EreqlT S faem - We or Our Nationhood Defined
It is the interim movement for national
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SHRI O. RAJAGOPAL (Madhya
Pradesh). Mr. Vice-Chairman, I am
rising to oppose this Bill moved by a
Congress Member and supported by
a Communist Member. The combina
tion of these forces is not a new-
thing. The thinkjng behind bringing
this Bill is something which we
should take particular notice of. For
the first time after independence, a
situation has come where there is a
possible  alternative ~which can come
to Power at the Centre and in many
States, and in order to thwart that
develpment, various steps are being
taken. A political really organised by
the second biggest politcal party in
the country — the main political
party in the Opposition — was sou
ght to be crushed by spending crores
of rupees and wusing thousands of
policemen. Governments elected by
about 20 crores of people in a demo
cratic manner have been  dismissed
in a very lighthearted manner. Very
respected  political leaders had been
arrested and put behind the bars with
out any investigation and even with
out filing a charge even after 30
days. Those are the things that are
taking place in this country. As a
part of that , a new move to prevent
the BJP to contest eletrtions and to
function in the political field is being
resorted to and a legislation is sought
to be brought about. It is in this
context that this attempt to bring
about  this legislation has to be
viewed.

This involves certain basic issues

in the country. Speaking on the
basic issue, the word 'communalism'
has come to acquire a very bad

odour. Actually, the word 'communalism'
does not have a bad meaning, criginally. It is
individualism versus communalism — a man
who stands not for himself but for the comm-
unity. It is a noble idea. But for some reason,
for some years now, this word has been used
in a different contest and it has acquired a bad
odour for the present. Now the political
narties are being organised on the basis of
certain ideas. It can be
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on certain economic policies or it can
be for some other ideologies also.
There were certain ideologies which
were very popular but those ideolo
gies have faded away. The people are
not mentioning about those very ideo
logies which held the stage for more
than half a century. Nobody now sp
eaks proudly of communism. Nobody
now speaks proudly of  socialism.
These are not even mentioned. May
be, now the people come together on
the basis of various ideas. It can be
a caste feeling. It can be a religious

homogeneity It can be some lang
vage affinity. We know in other co
untries, there  have been  political

parties org'ainsed on the basis of reli
gion and they are functioning in a
very democratic manner. Nobody ta
kes objection to those things. In
West  Germany, for example, Christ
ian Democratic Party is well-known.
In  European countries, political par
ties based on religious homogeneity
are prevalent. Now, a thinking has
been propagated. The idea was let
loose by the Communists. It so hap
pened that the Communists spread
certain ideas lately and the Cong
ressmen took over those ideas and
carried forward those ideas. It was
the Communists who originally bro
ught forward the idea that religion
and politics should be kept separate.
Religion is such a bad thing. They
said; 'Don't bring about religion'.
They said that religion and polities
should be kept senarate. This way,
the idea was sfread by them.

The present Bill is a natural con-
secmence of that thinking. If this
Bill is passed, what will hapnen? God
forbid, the Bill is passed. If, for
some unfortunate reason, this. Bill is
passed and if it is to be implemen
ted, what will happen? In fact, I
believe, if  Mahatma Gandhi was
alive today, he would not have been
allowed if to carry on his political, acti-
vity. I  say this because, as we know.
Gandhili had used religious symbols.
religious sentiments to take his poli-
tical ideas to the common people. He
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had in all his meetings, Ram dhun.
He introduced the concept of satga-
graha. The Hindu concept of ahmsa
was very dear to him. These relig'ous
concepts or spiritual sentiments were
prevalent in the country for the
last thousands of years now.

SHRI S, S. AHLUWALIA. Ahimsa is not
the paternal property of any particular
religion. It came  from Buddhism also.

DR. JINENDRA KUMAR JAIN; Janism
also.

SHRI S. S AHLUWALIA: Chandal
Asfooka became Dharma Ashoka only
because of Buddhism. The cone apt of ahimsa
paramo dharma came from
there.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI); Mr. Ahluwalia, please
sit down. When you reply to the debate, you
can have your say. (Interruptions’)

SHRI S. S. AHLUWALIA: Dr. Jain, Mr.
Rajagopal does not need a pleader like y°u.
Why are you interrupting?

SHRI O. RAJAGOPAL; When * mentioned
Hinduism, I ony meant the traditional belief in
this country for ovtr a milleria, for thousands
of years. Buddhism or Jainism, all these are
offshoots of this thinking. Thay are not
something different, I do not exclude them. It
is in the b'ood of the people. It is the basic
thinking of the people of this country. There-
fore it is not something strange.

Mr, Vice-Chairman what I mean to S3y is,
Gandhiii used effectively the reigious symbols
and thinking for educating the peopla of the
country on political issues, economic issues
and other issues affecting the people. He
conceived the idea of Rim Rajva. He
introduced the concept of daridra-narayan.
These are concepet which are....
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SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh); Brahma-charya.

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI): Mr. Mathur is one.

SHRI O. RAJAGOPAL.: It is very deaf to
him.

SHRI S. S. AHLUWALIA: Wrong
interpretation.

SHRI O. RAJAGOPAL: There is one
interpretation which may not be suitable to
you in the present context.

Sir, if this sort of thinking had been
allowed, it would have prevented the
political ~activity of the great Lokman-
ya Tilak also. Lokmanya Tilak effec
tively made use of religious senti
ments for the purpose of propagating
political ideas, to take the ideas to
the common people. This year, we
are celebrating the centenary of his
attempt to make tha Ganesh utsav,
which was being observed for the last
two hundred years as a purely reli
gious activity, a national activity, a
isocial activity. He took it to the
masses. This year, we are celebrating
the centenary of that event. People
like Mahatma Gandhi or people like
Lokmanya Tilak were successful in

educating the masses of this country
about  political ideas and  economic
ideas. They were effectively making

use of the symbols. Now you say that
politics and religion should be comp-
Ifetely separate. I do not think that it
is a concept which will be effective
in this country because in this coun
try because in this country every acti
vity has an impact of or correlation
with  religious symbol".  Whether St
is art or it is literature or it is dance,
or it is  architecture, any  human
activity in  this  country has
the impact of, has its correlationship with,
religious ideals. This is the nature of this
country. Therefore, politics need not be totally
divorced from dharmic concepts.. That is what
I would Ssubmit.
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Now certain things were mentioned her,
about the RSS and the relationship of Godse
and all that,. These are all allegations made
umpteen times and contradicted authoritatively
by people who are in the know of things for
people and various judicial commissions. Still
those accusations are being repeated again and
again not only inside this august House but
also from platforms outside this august Houee.
I do not want to answer all those statements.
For the purpose of record. I only want to say,
number one, Godse is described as an RSS
man. It is incorrect. He was a when who went
out of the RSS, saying that the RSS thinking
was not effectively, that it was not modern,
that it could not be an effective weapon to deal
with the prevailing situation. Therefore, he
severed whatever connections he had with the
RSS and left the RSS. Still, whatever
Nathuram Godse did in the later part of his
life, towards the end of his life, is accounted
for in the name of the RSS. It is not correct
way of describing things.

We are functioning under our Constitution.
The Constitution assures that every individual
in this country shall have freedom of worship,
that he shall have equality before law and that
there shall not be a theorcratic State in this
country. Therefore, what we should aim it is
that we should have a polity in this country,
political functioning ard political organisa-
tions in this country which do not go against
the principles enshrined in the Constitution.
Now, if there is a poitical party which stands
for a particular religion, particular caste, |
don't think the technically it can be a wrong
thing just like, as I mentioned earlier, the
Christian Democratic Party in a democratic
country like Gormany. There is nothing wrong
in having a Muslim Party or a Christie Party
or some other party. What is wrong in that? It
will be wrong if you insist If you plead that
there should be a theocratic state, that only-
people belonging to one religion
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should have first-class citizenship and that
people belonging to other religious should
have a second-class citizenship. If somebody
says this, this should not be allowed. There
should not a theocratic State, but there
can be a state in which there can be political
parties formed on the basis of either political
ideologies or even religious Ideologies.
There is nothing wrong in it.  But it lis rather
strange that this Bill has bean brought  for-
ward by my friend belonging to a political
party which is openly in alliance with the
Muslim League, a political party which wanted
the division of the country, a political party
which still believes in the two-nation theory, a
poliitcal party whose leaders are not
prepared even to light a lamp. I would just
narrate an incident that happened in  Kerala
recently. The Muslim League Minister
refused  to light a lamp for the purpose of
inauguration of a  ceremony saying he
would not light a lamp because it was against
hlis religion. He is a Minister and belongs to
the Muslim League. And the Congress is in
alliance  with that Musl'm League! On the
one side they are in alliance with such a party
and here they say;  Let us ban all political
parties having relations with religion! In
Kerala, the Congress isin alliance not only
with the Muslim league, but it isin  alliance
also wlith the Christian Kerala Congress. It is
also in alliance with a political party of
Nayars, the NDP. and  with caste party, SEP.
And then it comes here and say that there shall
not be any communal party! It looks rather
strange. When we are thinkkig of bringing
about a legislation we should be thinkftng in
ternw of the future also. Now, a stage has
come when certain political ideologies like
communism and socialism  have become
irrelevant.  They have collapsed. = Nobody
even sneaks about them now. Probably in
future We may have various oolitical parties

based on anciemt traditional concepts,
ancient traditional forms of association.
There
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shall not be a ban on such thinking even though
we may not agree with thetir ideas. But they
must have the freedom of forming parties. Now
if the Muslim friends want to come together and
organise a political party, I do not thkik there is
anything wrong in that. If somebody says, "we
are Muslims, we are not part of this nation, we
want a separate nation,” ,, that should be
objected to. But if some Muslim or Christian
friends or Brahmins or any other caste come
forward and organise a political party, it is not
necessarily a very bad thing. They should not be
prevented by a legislator).. Therefore this
legislation is ill-conceived. The motivation is
coming out of a fascist mentality. As I said
earlier this is one step further

o say that the Bharatya Janata Party, which. is
likely to come to power in

the near future, should be somehow prevented
So, instead of giving this name, communal
party. why not open-ly say: ban the BJP?
That will be more honest.
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gH awArs & | AT v F1E wrw
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F fredw &7 a7 oft 7t 5w 9r
qf, Fg& @t v 97 F< a5
7 frg «@t & aned Af=e &
wIEr 3, § TITT g G OE
IR TN EATATT HAT Gty &
wx @ &1 TRTAT 931 59, B wrer
# THALT F oW FL W O,
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TeZ A% upg WW deE WA
wat @t froig ¥ W B
&g AT F®Y UwafeE o ¥ oA
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faw mw & @wa g, Iad
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% fae, guft $6F & frag 3w =
Fiw %7 4. AgF g AT wifas
IR oq T & o Az, 22
R AT WSS F WK FA A
AT QX gAqd 5O &4V, ag
o dieT ¥ wewe vE £, Wl ¥
T & Sa owit ¥ wiewT Wt Wl
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Tt w37 gu F widt T WG
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FATSF I A F AT, TAT  CEF
LGS B SR YRR T - TR L
HIE T UFA (o *ava, faare,
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T 98 fF Afagm ¥ & wa
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¥ faemw w@ § ) Afeq gar fxay
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A A A W AN WA SAA gATE,
GATSAY A AT &, gafaT ug wEd
gV nar & fF 7 9@ w1 way fegr
Sy, 56T AT S ayvedr #7 owing £
2 N wHRAE g9 F oAy gead
Fr arfge ) darfe §% wed w0 i
W’t FT AW OF AL W AT
FEATG gAT a1 ST e e w
F AT QT WY I AR Sl s
a1 &1 § 1 oga fedr wfer &
AW 9% AR we 72§ AT gw
Fge ¥ TA AATF FAr Atfgm
37 ot goy widlfew a9 &, o
fedt < w0 w19 qE AT WA §,
i Tog? i WA g § 0. T IaE
faqm A1 @« &, Wil TegwEs |
EwTIUeZAF A ZW T F A
LA W R W owaaw wLg
AT =Y s T A FIe-ATL IR
F fRg OH F A ) SEFATA w4,
fiE & g 94 @0 @@ s aQ
ZA g R I R wearfaw qarg,
TN gEIT & SAAl AU FeX|
g\ zafag IF @atl & 3w F
AT &Y AFIUEHAT & | OF TG FY
A § 0/ KEET A TP &
1976 ¥ & FEAFT & AI983-51
® wrieq gadva T Wi ardsg
A T f@d TH ARG oW H
wE AT —

"51A. Itshall bethe duty ofevery
citizen of India—

(e) to promote harmony and the spirit of
common, brotherhood amongst all the people
of India transcending religious, linguistic and
regional or tices derogratory to the dignity of
sectional diversities; to renounce prac-
women."
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LS E WIIW AT T 4T T F9
FEAT AfgT AW TEFT 93 9%
fergeame & WY 991 §, W wefi
& ag oY Wy A o) farweed
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"If ou run before the difficulty, it will double.
If you face it, it will get reduced to half."
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‘T AWM R qEm AT FEAIX
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awpdie % fowr o @gr &
A gwav 1

=7 g7, e

(The Vice-Chairman (Shri V. Naraya-nasamy)
in the Chair.

DR. JINENDRA KUMAR JAIN
(Madhya Pradesh): Thank you, Mr. Vice-
Chairman, Sir. This Bill has been

moved by a very dear friend of mine who, I
think, is a brave man and I have a lot of respect
for him because I think he believes in the
politics of principles.  But this Bill connotes
politics of escapism, of opportunism, and
trieg to dhange the meaning of words.
Therefore, to a certain degree I am

disapponited. ~ Thus This  country  has
believed in  Sat-yameva Jayate which
means that truth shall prevail. But if you
start believing in principles which are

opposite to Satyameva Jayate then whatever
prevails is no the truth. We would be
stacking the  bagic tenet of Indianism and
Indian civilization and this is the
tendency that I am  seeing today
when I sit through this  debate here. It
seems to me that words are losing their
meaning. The word 'Fascism' is being used
often. I was surprised when my Communist
colleague here another lovely Member of this
House, was referring to it. She has left now. I
wanted her to hear what I had to say to what
she sad. She was all the time referring to
Hitler, Fascism, and Nazism. A
Communist no more
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quotes Marx, Lenin and Mao Zedong now.
She was referriing all the time to Germany and
German literature. I am not angry. But I pity
them. They are advocating a theory  which
has failed. Now they are groping in the dark
and in their effort and in their helplessness they
start abusing a party, thatis our party. The
present Bill talks of banning political parties all
the time. Some hon. Members have been
talking of the RSS. The RSS is not a
political ~ party. They are talking of issues
which are not issues of this century. They are
issues whieh have confronted the nation for the
last 800 years. The RSS was not bom then.
The RSS was born to 1925. Many people are
blaming the BJP for the ills which have
confronted the nation for centuries. The BJP
was not even born then.  This is a gross
distortion of facts. There is a gross
misunderstanding of issues. =~ My problem is
whether it its possible to  explain to them and
make them understand. But they under stand. It
is not

(THE VICE-CHAIRMAN
SIBTEY RAZI) in the Chair.

(SYED

matter that they don't understand but it is that
they pertend not to understand or they create a
misunderstanding to suit their political
aspects, their political interests, which is
costing this nation very dearly. Now, who are
fascists? They are the Government and the
ruling party Members. Another lovely lady of
this House, Smt. Satya Bahin—she too has
left— talks about the use of maximum force
agakist us. Is this democrtic language or is it,
the language of fascism? And this Congress
Government does not allow the principal
opposition party to hold a political rally. It
takes prde in it... (Interruptions)

ot oxovAo wEwafem : SN
qrEE, §¥ @ o o dfo AW
frmt aft w=H | | (Faaw)

o favez pA W : . wE, H
Tt afga # s FT W AT
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Ht Qe qHo sgFAWRT ¢ faw
¥ gmer AW faar =@ @t W
9T ®© § B wwwt gt @ar oo
@ .. . (waaw)

WMo AR FARX §W: wq A3
STEC AT HA and . gs o &N

SHRI V NARAYANASAMY (Pondicherry)
: The only problem with Dr. Jain is that he
does not speak, he only answers others.

DR. JINENDRA KUMAR JAIN: Sir there
are many problems that this country is facing.
Let us not put this country under the burden of
fin-dividual perceptions of some hon.
Members. As I said, truth shall prevail. Truth
should prevail not that whatever prevails is the
truth. And the real problem is that what was
prevaiilkigs so far has now been exposed.
People are not willing to buy that pseudo-
secularism which has divided this country
which has kept large segments of the Indian
population as blind vote-banks, which has
exploited them, given them >no economic
development, given them no real improvement
in their quality of life and given large chunks
of the people of this country totally unfair
treatment, | say, in the name of secularism and
the failure of that secularism which we rightly
call as pseudo-secularism, is what is creating
the problem. If it is a question of fighting a
political battle, please, you are welcome. All of
us must do that and this freedom of the
country, this Constitution that we have, very
much permits all of us to put our viewpoint
before the people of the country who are
supreme. They will opt for whatever they think
is right. The whole problem is that the people
who are now losing the political battle, who are
now losing the ideological war, the people who
are now feeling that they are not willing to go
with them, are now resorting to the means
which are not democratic. They call us the fas-
cist party and behave and take re-
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course to all the established fascist
ways of political life, banning of our
rallies  selectively and allowing  all
the rallies of the ruling party of the
country. Is it not fascism? Is it
democracy? You dismiss the demo
cratically  elected  Governments  with
fcheir majority intact in the Legisla
tures. Is that not fascism? And the
people who continued to adhere to the
democratic path and put their view
points through courts, through people,
you call thsm fascists. Is it not a com
plete chance of the meaning? What is
fascism and what is democracy? This
should be judged and it is not that
you can afford to call yourselves
what you like an call others, who
you feel today are the people who
are trying to take over the reins
from you, what you like. After all
who are the masters? Who should
decide as to what should be the
politics? These are the people of
India. Now, the people of India seem to be
agreeing to a political party. You try to
change the Constitution itself. You try to
change the rules of the game the moment you
feel that now you have lost the game. This is
unfair politics. This is not worthy of the
politics  coming from brave people like
Surinder Singh Ahluwalia. Losing or winning
is.... Interruptions)

SHRI V. NARAYANASAMY: Mr.
Ahluwalia doesn't want your certificate .

DR. JINENDRA KUMAR JAIN: Losing
and winning are a normal part of any political
or ideological battle. What is important today
is a sense of fairness, sense of equality of
opportunity and not opportunism. Please don't
bring opportunistic policies as a new principle
of politics as some peotsle are trying to do
here. What is the real motive of the pres-net
Bill which hon. Shri S. S. Ahluwalia his
introduced in this House? If it is fighting
communalism, if it is fighting fissiparous
tendencies, if it is fighting these forces who
are acting
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I would have supported him because
I, as an individual, and my party, as

a collective group of people, always
believe in fighting such forces or
theories or ideologies which are ag
ainst orr nation in  particular and

against the principles of humanism
in general. We are not limiting our
concern to the people living within
the geographical boundaries of our
country because the principle which
we Dbelieve in is Indianism and let
me he on record that in my under
standing and in my party's under
standing, Hinduism, Indianism and
Bharatitism are  all Synonymous.
Please don't try to Put words into our
mouth. When we use these words, please try
to understand what we are thinking and
what is their meaning in our minds. If you
want to fight destructive forces, fissiparous
tendencies, we say 'yes". But. if you want to
fight an unfair political battle in the name of
fighting communalism, that is a mistake. To
that we say 'no'. We believe in secuarism
because we believe in every word of the
Constitu-fiontion and secuarism is not oppor-
tuism. The Congress Party's secula" ism is
nothjng but opportunism because in the
name of  secularism. what are you trying to
do? You want to crush opposition. For this we
say 'no'. If you want to kill democracy in
the name of securarism, we say 'no'to that.
If you want to crush the voice of dissent, we
say 'no' to that. Feonle are saving, "ban the
communal parties". Do you have the cour
age, conviction and honesty to analyse
and face the truth? I think if we see the
principles and the actions, the most communal
party today  is the Congress party. Some
Members have said rightly just now—Shri Sat-
ya Prakash Malaviya has referred to this—
Muslim League's history  is known to
everybody, its principles are known and it
continues to be a nartner of the ruling party in
Kerala. The Congress party, when it goes to
Mizoram, a small state of five lakh people.
says that it would like to have Christianity as
the religion of that State,
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Today we are blamed that we are
a Hindu party and we have repeated
ly caid that while the BJP is not
ashamed of ©being called a Hindu
party, it does not mean that we are
against anybody. I would like to
make a  categorical  statement  that
we are are not against any creed. We
are not agianst any Caste. We are not
against any community. We are not
against any religion. We are not aga
inst Muslims. This is all propaganda.

SHRI V. NARAYANASAMY: Did you
read your leader, Mr. Advani's statement
today?

DR. JINENDRA KUMAR JAIN: Will you
restrain yourself, my friend?

SHRI V. NARAYANASAMY; In this
statement, he said, "If the Muslims are
against our party, against our Hinduism, I am
not bothered and we will take an anti-
Muslim stand."

DP  JINENDRA  KUMAR  JAIN:
Will you restrain yourself, my
Mend?

SHRI V. NARAYANASAMY:

Don't preach sermons here.

DR. JINENDRA KUMAR JAIN:
Everybody here can expres his viewpoint and
there should be the voice
of sanity.

SHRI V. NAPAYANASAMY:
But you should not distort facts as
political party.

DR. JINENDRA KUMAR JAIN: The
voice of sanity should not be submerged by
its propaganda and that is what my dear
friend, Shri V. Narayanasamy, is precisely
trying to do here today.

SHRI V. NARAYANASAMY: You
are distorting the facts and your
leaders are distorting the facts. Now.
by telling this you are trying to
mislead the nation.
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DR. JINENDRA KUMAR JAIN:
Mr. Narayanasamy, I am making a
responsible  statement on my  behalf
and on behalf of my party. This is a
statement ~ which not being made
for the first time. We are, after all,
a political party. We have a party
constitution, we have a party mani
festo and we have a party prog
ramme. Members of any religious
faith can join our party.

SHRI V. NARAYANASAMY. Your party
leaders have said that the Muslims should go
out of India. The BJP leaders have said that
they will send all the Muslims to Pakistan.

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI): Mr. Narayanasamy, let him complete.
When your chance comes, you can speak.
Yes. Mr. Jain, you keep on speaking.

DR, JINENDRA KUMAR JAIN:
What I am trying to say is that this
propaganda that the BJP is anti-Mus
Mm, that the BJP wants the Muslims
to be thrown out of this country,
this disinformation, campaign is
precisely ~ what is destroying
this country, and not what we preach and
practise. We want the unity of this country and
we want equal opportunities to be provided to
all. We believe that India is one nation and
one people. We do not want to see one
segment of the population as privileged and
another not so. We want equal opportunities in
all aspects, whether they are economic or
social or any other aspect of development. Is
this fasci3m?Is this communalism? Or is this
something for which you are trying to coin a
fancy word? It will not help. But it is my duty
to tell the countrymen the truth and it is
because the countrymen are now appreciting,
that the present pseudo-secularism that Ins
been practised so far is wronsg. is bad, and the
"Sarva pqnt staTnsbhiv" or 'Sarva Dhsrma
Samahbav" is trlle seculqrisrn which the BIP
is preaching and practising and which has to
be preferred. That is why the people's faith in
as now
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is causing problems for them and not any
other thing. I am a doctor and in the
background of my development from a village
boy to the present position, the whole thing is
based on mental training and that is,
"Diagnose and then treat.". The real diagnosis
lies elsewhere and the treatment also is
different.

Now, some of the people some of the my
friends, in the Congress (I) Party are very
enthusiastic. They have made some demands.
For example, they have made a demand for
the freezing of the election symbol of the BJP.
Why? Because it is a religious symbol! But I
have to remind them that the Congress had the
c0"W and calf. Is it not a religious symbol?
Whatever they do is good and whatever the
Opposition does in a sin! This is not
democratic thinking. Democratic thinking is
giving respect to the Opposition voice and it is
the people of India whom you have to fight
politically, ideologically. Don't try to
manipulate things just because today you
happen to be in power.

Another demand was made here that there
should be a ban on saints and Hindu priests!
Sir, can anybody imagine that this kind of a
demand can be made in this country? The
Constitution guarantees freedom of worship
How can such irresponsible remarks be naade
by some responsible Members of this House
and that too by the responsible leaders of the
ruling party? It is unthinkable. But this is
being done. It is because they d, not believe in
"Satyameva Jayate", but they think that
whatever they say is the truth. This will
destroy this country.

Another Member demanded that our
membershio of Parliament, whether of the
Lok Sabha or the Raiya ~.bha, should be
forfeited. In which Constitution is there such
a provision? To which Constitution are they
referring? How can the people who have been
elected by the people of
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India through democratic means be deprived of
their membership of Parliament? How can you
take away the membership of Parliament of the
B3P Memhers who have been elected by the
people of India? But this demand was made
here today. Then the other demand was that the
election symbol of the party should be . frozen
and that there should be the use of maximum
force against us. Those people who demand the
use of maximum force against their political
opponents, what do we call them? It is up to
them.

Sir, this is the year 1993. It is the

centenary year of the year 1898.
There were two  important events
that had taken place in the year

1893 which I would like to remind the
House. One was Mahatma Tilak.

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI): Now you try to conclude.

DR. JINENDRA KUMAR JAIN: Just I am
concluding.

Sir, Lokmanya Tilak, Mahatma
Tilak was fighting the battle for
Swaraj, fighting for the freedom of India,
fighting for the liberation of Indians from
political, ecoonmic social and mental slavery
And he started the Ganesh Ustav in
Mabharashtra. He started referring to the name
of Chhatranati Shivaii. Sir, I have read some
literature and some articles of those davs
where some references were made. The way
some people are calling us communalists
today, Mahatma Tikk was also called a com-
munalist. The way osme of those people saw
distortions, in the same way, some of our
friends are seeing them today. But the time has
proven that what Mananiya Lokmanya Tilak
did was good for this country. Another great
man to whom I would like to pay my homage
and whom I would like to remind this nation
to-day is the great man Vivekananda. In 1993,
this Saint of India—some of my colleagues
want that all saints
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should be banned in this country—one of these
ordinary-looking saints went to Chicago in
1898 and very proudly told the World Re-
Mgious Congress, the Parliament of Religions,
that Hinduism is not a narrow sec+arian
concept. He explained that Hinduism, is not an
'ism' of few, but it is a world religion, it is a
message of welfare for the universal mankind.
Sir, are we not proud of Mahatma Tilak, are
we not proud of our great seer, Swami
Vivekananda? And a century after that, in this
centenary year, this attempt to amend the
Constitution by a person like Mr. Surendra
Singh Ahluwalia, who belongs to the great
tradition of Guru Gobind Singh who created
Khalsa Panth. who used religion to flight the
attempts to ens'ave this country— when I am
talking on this Bill, the names of such great
leaders like Swami Vivekananda. Tilak and
Guru Gobind singh come fo my mind—is
totally misplaced This amendment to the
constitution is attemnted to be made not the
something noble but to avoid a political
defeat which is a defeat of their ideology
which is the defeat on their hollow politics,
which is the de-feat of their promises to the
peopel which have not been kept.' Let us be
honest. I would say. as a humble worker of mv
party, let us not try to save ourselves and our
personal polities by distorting the Constitution.
This does not go well with their thinking of
the Indian life.

I will give only one example, which is the
example of contemporary politics I am not
referring to century-old things. I am referring
to a leader whom I also respect very much,
Mrs. Indira Gandhi. She was our hon. Prime
Minister. She was a very popular leader of this
country. Somehow, after the Allahabad High
Court judgement, she lost nerves and imposed
emergency. After that, somehow, the great
lady must have thought that elections should
be held, and the efections were held. The
national verdict went against her and a power-
ful leader, a popular leader of her
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[Dr. Jinendra Kumar Jain] stature, was
defeated by a party which was just formed.
Why? It was because the people of this
country did not support her emergency mea-
sures. But Mrs. Gandhi had her relevance
because after the Janata Party experiment
failed, she was again elected back to the
office. Even if a person of the stature of Mrs.
Indira Gandhi derails the normal politics of
this country, and plays with the basic
principles of the Indian Constitution, the
people of India do not forgive. What do I
advise my friend, Mr. Ahluwalia? If a person
of his stature, which definitely is very high,
tries to tinker with the Indian Constitution for
personal partisan political game, what will be
the fate of such people in the history of this
country? It is for him to conclude. But with all
humility, with all sincerity, I would like to
oppose the motive behind such a Bill and I
would say that let us be fair. Let us have faith
in the people of India, have faith in our
respective parties and our ideologies. Let us
go to them. They are the best judge. Don't, try
to play unfair games. Thank you.

SHRI V. NARAYANASAMY: Mr. Vice-
Chairman, thank you for giving me this
opportunity to speak. Our hon. friend, Shri
Ahluwalia has brought this Bill which has
been in the mind of every common man and
politician of this country for the reason that
religion has been used to the maximum for
political gains by some political parties in this
country.

In the Constitution and also in the
Representation of the People Act, there is a
provision to the effect that religion should not
be mixed with politics and the political parties
should not use the relidous sentiments of the
people for their political game. In spite of it.
Sir. the political parties and their candidates
during the time of elections have been fully
utilising the communal sentiments of the
people of this country for a political
advantage. And this has
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been solely practised by one political party
which is claiming to be the major Opposition
party in the country today. In 1984, they used
the card of the religion and sentimental
feelings of the people of this country and the
people rejected them. They got only two Lok
Sabha seats. In 1989. they used Lord Rama on
the Ayodhya issue and gained something out
of it and they found that the vote bank is there
in Ayodhya, and in the name of Lord Rama in
1991 Parliamentary elections, they went all
out in the name of Lord Rama and tried to
kindle the religious sentiments of the people
in the name of Hinduism. They said that they
were the only persons who could save the
people of the country. that theirs was the only
party which could protect the interests of the
majority community, the Hindu Community,
in the country, and that the other political
parties, particularly, the Congress, were not
taking care of the interests of the majority
community. Therefore, they could gain
something which I franklv admit.

Sir. mixing religion and politics is nothing
but criminalisation of politics. India is a
secular country where people of all faiths,
religions, communities, are living as brothers
and sis-tern. Not only that The people of all
religions live in harmony, whether it. is a
Muslim-dominated area or a Christian
dominated area or a Hindu-dominated area.
This kind of a secular outlook is the speciality
of our Indian nation It has been widely
acclaimed by the nations of the world But this
fabric, this democratic and cecular fabric, is
being sought to be destroved by the forces of
religious fundamentalism which has been per-
petrated by one political party which "alls
itself to be the major political party.

Under these circumstances, this Bill is a
vital necessity for the nation, for the purpose
of saving the country from the menace of
religious



321 Private Members'
Communal

[ 30 NOV.

to dilate on two or three important points
which, I hope, the hon. Members In the
House, belonging to the B.J.P., will try to
appreciate.

When the issue of construction of Ham
mandir at Ayodhya was  taken up in a very
vigorous manner, when a campaign was
launched, not only by the B.J.P. and its
allies, ie. the V.H.P., the R.S.S. and the
Bajrang Dal, as well as  some  sadhus and
munis, who, they claimed, also wanted the
construction of Ram  mandir at Ayodhya,
they took a decision that Shri Advani, the
leader of the B.J.P., should take out a Rath
Yatra across the country. At that time Shri V.
P. Singh was the Prime Minister of the country.
At that time when the Rath Yatra was
taken out, we, as a major political party
opposed it for the simple reason that it would
lead to communal disturbances in the country,
chaos in the country, and that by doing it, the
B.J.P. was  trying to spread religious
fundamentalism that it was not for
secularism. At that time, our great leader,
Shri Rajiv Gandhi, said openly, told the
people of the country, that this Rath Yatra was
nothing but fanatacism and religious
fundamentalism. And Sir, what was said by our
great leader came true. Shri Advani made
this  yatra not as a religious tour, used this
yatra not as a means of getting the support of
the people, the Hindus but made it a political
platform and used in his rattham the lotus
symbol, which  was the symbol of his party,
and he preached the B.J.P. ideology,
himself saying that he was going to propagate
Hindutva and Hinduism in the country. We
know what happened. Immediately after the
yatra left important cities and  towns,
communal  clashes started. =~ Thousands of
people were killed. Our 'brothers and sisters
were killed, belonging to both the major
religions. Both Hindus and Muslims were
killed. Who was responsible for this criminal
act? Who was responsible for the communal
disturbances in
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the country? By taking out this Rath
Yatra, what did he achieve? That was the
big question mark. Their intentions were
very clear. The B.J.P. wanted to fully cash in
on the Hindu sentiments. ~ They wanted to
propagate Hindutva in  the country. By this,
they wanted to achieve their political ends.
Therefore, Sir, the rath yatra was abruptly
stopped. Shri V. P. Singh arrested Shri Advani,
and the Government headed by Shri V. P. Singh
also fell.  Thereafter, the new President  of
the BJP came. We thought that he would
be secular, but unfortunately he is more
theocratic and religious fundamentalist like the
other leader. He started an ekta yatra in
the name of uniting all  the religions in the
country, which itself is farce. ~ He also started
using the Lotus symbol on the rath, yatra. He
started giving speeches in the name of the BJP.
He started his  rath yatra from a southern part
of the country. He wanted to go up to Srinagar.
There also we cautioned him. We told these
leaders who wanted to utilise fully Hinduism
and Hindu sentimental feelings of the people of
this country for their political ends. ~ We told
them, "This is going to create  communal
holocaust throughout the country. You are
trying to divide the people of this country in the
name of religion. Kindly stop it." They did not
heed to what we said. The ekta yatra went to
Srinagar, and in Srinagar militants fired at the
people who were going in the rath yatra.
Thereafter, the Government had to give
protection to the President, of the BJP for the
purpose of hoisting the flag, at which only
police was there and public was  not there.
This was the result of the rath yatra. What
was achieved by this? You tried to divide
the people of this country in the name of reli-
gion. Communal organisations in the country
were rightly banned by our hon. Prime
Minister, Shri Narasimha Rao. The  BJP
made a scathing attack on the Congress
Party, saying. These are all  religious
organisations. They have nothing to do with
communal sentiments of the people m this
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[Shri V. Narayanasamy] country. Therefore,
banning of these organisations is bad." They
have filed various petitions before various
High Courts, and those petitions are pending.

What happened to the BJP, the RSS and the
Bajrang Dal volunteers who are in these
organisations, especially in the VHP? They
collected huge funds in the name of religion.
They are collaborating with the BJP even
today. They are openly propagating the BJP
policies, the ideologies of Hindutva, even
today. I request the hon. Home Minister and
the Minister of State who is sitting here to do
this. Crores of rupees they have col-lected, the
VHP collected, from various international
organisations and also within the country.
When we sought clarifications, the hon. Home
Minister informed that the funds have been
frozen by the Government. When the ban
order came, they withdrew most of the funds,
crores of rupees, and those people are keeping
these funds in various names. They have to be
interrogated. The hon. Minister should take
action against them. These funds they are
using for the purpose of criminalisation of
politics in the name of religion. This is a very
vital thing which the hon. Minister has to find
out. He has also to find out their nexus with
foreign agencies. That is a very important
aspect because in the name of religion so
many activities are going on.

Not only that, but the VHP, the Bajrang Dal
and the RSS workers have gone underground.
Some of their activists have gone
underground, and they are operating from
there since the organisations have been ban-
ned.

SHRI SATYA PRAKASH MALAVIYA:
That b a failure of your Government.

SHRI V. NARAYANASAMY; It is not a
failure of our Government. The Government is
taking action. Where-
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ver there is a flaw, I am telling the Minister to
take action which I am entitled to. Therefore,
you cannot say that it is a failure of our
Government.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT); You had encouraged them
so much that we are taking time to control
them

SHRI V. NARAYANASAMY; These people
even today are underground., and they are
working hand-in-glove with the BJP. This is
my charge in this House. Even inside and
outside this House the BJP is showing its
sympathy for these banned organisations.
When some hon. Members opined that the
membership of the persons who were in
communal organisations should be taken
away, Dr. Jain was objecting to that. I submit
that some of the persons who are activists of
the BJP or the RSS are even now Members of
the Lok Sabha. The President of the Bajrang
Dal, a banned Organisation, is still a Member
of the Lok Sabha, I would like to know
whether his membership is to be retained. It
should not be. The BJP is saying that they
have nothing to do with that. The BJP is
playing a dubious game. Here the BJP people
say they are pious people, they are religious
people, they do not want to mix religion with
politics, but to the outside world they are
telling that they are the suffering class of
people. They are going to them to peach Hin-
duism and saying "kindly give your vote to the
BJP." This is their theory. They should not be
allowed at any cost to go ahead with. this.

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI): It is now 5 o'clock You will continue
on the next day when the Private Members'
Bill is taken up.

There are a few Special Mentions. We will
now take them wup. , Shri. V. Rajan
Chellappa—not here. Shri Gaya Singh—not
present.





